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• day. It is much below the rated 
capacity because the tilting arrange- 
toent is showing some defects. It is 
hoped that it will be rectified

Shrimatl Bean Chakravartty: The
piling which was done in Durgapur 
has been found to be defective It is 
not clearly given in the statement 
What exactly is the defect? Is it that 
piling was to be done to a very much 
greater depth than it has been done or 
*s it only for the steel melting shops 
or for a much wider area?

Sardar Swaran Singh: The whole 
matter is being investigated and I can
not really say anything unless the
investigation has been done as to what 
would be the extent of the area affect* 
ed. But I have been assured that we 
will not be called upon to incur any 
additional expenditure and all delay 
will be avoided So, I think, on that 
we should be content
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Shri T. B. Vtttal Bao: The hon

Minister stated that it is being investi
gated. May I know whether it is being 
investigated by any officer of the 
Hindustan Steel Private Ltd, because 
we were told that some Indian engi
neer detected the mistake9

Sardar Swaran Singh: The engineers 
of the steel plant are also being as
sociated with the investigation

Shrl Goray: The hon Minister stated 
that the defects are being remedied 
and there will be no additional ex
penditure and no delay. I can under
stand that regarding the expenditure 
But. how is it that he is satisfied that 
there will be no delay?

Sardar Swaran Singh: Because it is 
expected that they will step it up. In 
-certain parte the superstructure has ‘ 
not yet started and the piles are there

Before the actual superstructure is 
started further piling can be driven 
or underpinning can be undertaken. It 
is a technical matter. They have -as
sured that they will expedite. (Inter
ruption)

Mr. Speaker: The Demands are
coming up As many of the hon. 
Members as catch my eye will have 
an opportunity

Marking System of Voting
+

f  Pandit D. N. Tiwary:
•iiua J ^  1(11111 Kriaban Gupta:

^ Shri Goray:
[  Shrl Daljit Singh:

Will the Minister of Law be pleas
ed to state:

(a) whether the system of voting 
by marked ‘ballot paper’ was re* 
v.ewed in November-December, 1958 
by the Election Commission in con
sultation with the four All India 
Parties;

(b) whether any other matter con
cerning election procedure etc was 
also discussed at that conference; and

(c) if so, the decisions taken?
The Deputy Minister of Law (Shri 

Hajarnavis): (a) Yes, Sir. The mark
ing system of voting was reviewed at 
a conference of the All-India Political 
Parties held by the Election Com
mission on the 28th November, 1958

(b) The other matters which were 
discussed at the Conference wore —

(i) Employment of minors in 
election campaigns;

(u) reduction of election ex
penses incurred by (1 ) can
didates, and (2) Government; 
and

(in) suggestions for securing the 
accuracy of electoral rolls.

(c) The representatives of the all- 
India political parties who attended 
the above conference as well as the 
Chief Electoral Officers who met in a
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conference recently convened by the 
Chief Election Commissioner are in 
favour of the adoption of the ‘marking 
system* of voting in the next general 
elections The question as to how far 
this system can be adopted In the 
third General Elections is being care
fully considered by the Election 
Commission As regards employment 
of minors, the conference agreed that 
it was neither desirable nor practi
cable to check the evil by legislation 
and that parties should endeavour to 
establish a convention about not em
ploying minors, particularly the school 
students m electioneering activities

The discussions on the measures to 
be adopted to check increase in elec
tion expenses were inconclusive The 
political parties desired to examine 
the question further It was decided 
that they would send their suggestions 
to the Election Commission in due 
course

On the question of securing the 
accuracy of electoral rolls, various 
suggestions were considered, but no 
decision as such was taken

Pandit D N Tiwary: May I know 
whether any legislation has b°on in
troduced or recommended about the 
employment of minor children'

Shri Hajarnavis No, Sir
Pandit D. N Tiwary: How n .'i tic 

employment of minor children for 
election purposes be eliminated7

Shri Hajarnavis: The suggest on be
fore the Election Commission is that 
the parties should adopt a convention 
by which they will desist from em
ploying minor children

Pandit D, N. Tiwary: May I know 
whether the Election Commission and 
the parties were apprised of the per
centage of wrong marking of ballot 
papers9 What was the percentage of 
wrong marking under the old method 
and what was the percentage under 
the new method9 What was differ
ence in percentage'1

Shri Hajarnavis: I cannot give com
parisons between the old and new 
systems In the new system it has

ranged from 7 per cent in Bhawampui 
in West Bengal to 14 8 per cent m 
Omarkot m Orissa

Shri Ram Krishan Gupta: May I
know if details of suggestions of 
different parties had been received 
•bout the reduction of election ex
penses9

Shri Hajarnavis. J should luce to 
have notice of this question

Shri Goray: The Minister told us 
that different parties had been ap
proached not to use minors What 
is their reaction9

Shri Hajarnavis: The suggestions
have not yet come
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Mr Speaker: How does it arise out 
of this question?

Shn Baghubir Sahai. May I know 
if this new system of marking has 
been tried in rural areas and if so m 
how many places and with what 
results’

Shri Hajarnavis: 1 can give full 
mfoimatxm if the hon Member 
wants But I may tell him that it 
was tried in a predominantly Adivasi 
area—Bhiloda—and it was fairly suc
cessful

Shri Venkatasuhbalah: The polling 
hours had been fixed from 8 a m  to
4 p.m  without any interval and this 
is causmg great inconvenience to the 
voters living in the rural areas May



I know whether this aspect has been 
discussed by the Election Commission?

Shil Hajarnavis: That hardly arises 
out of this question. But so far the 
Election Commission have no* re
ceived any complaint in this behalf.

Shri BraJ Raj Singh: May I know 
whether there is any proposal with 
the Government of India to change 
the criteria for recognition of the All 
India Parties? There are the criteria 
according to which four parties have 
been recognised. May I know whe
ther the Government will go accord
ing to fhe strength of fhe political 
parties in the country and not only 
according to the votes polled by them 
at the time of the General Election?

Shrl Hajarnavis: The decision is 
that of the Election Commission and 
it would be free to adopt any criteria 
which it thinks fit.
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Pandit J. P. Jyotlshi: What is the 

percentage of reduction in the expenses 
by the new method as compared to 
the old method?

Shri Hajarnavis: That has not been 
worked out
Reorganisation of Delhi Adminis

tration.

+

{
Shrl Tangaaural:
Shri s. M..Baaerjee:

Shri A. K. Gopalan:
Will the Minister of B one Affairs 

be pleased to state:
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(a) whether work regarding the re
organisation of Delhi Administration 
has since been completed; and

(b) if so, the main features of the 
reorgaahaiion?

The M lslsht ef Home Affairs 
(Shri G. B. Past): (a) The reorgani
sation of the secretariat of the Delhi 
Administration has been completed 
and brought into effect from Decem
ber 1, 1858. The extension at fhe 
process of reorganisation to the offices 
of local heeds of departments is in 
progress. The taxation departments, 
namely, Sales Tax, Excise, Stamps, 
Registration and Entertainment Tax, 
have already been integrated and re* 
organised under the administrative 
control of one departmental head.

•(b) The main features of the re* 
organised set-up for the Secretariat 
are:

(1) Reduction in size, involving 4 
posts of officers and 42 min
isterial posts;

(2) Provision, to the extent prac
ticable, for the Heads of De
partments to function direct
ly under the Chief Com
missioner without the inter
position of a Secretary

(3) Regrouping of branches t»  
ensure better co-ordination 
and cohesion.

Similar considerations of increasirg 
efficiency and speed, and of economy, 
are being borne in mind in extending; 
the process of reorganisation to fhe 
offices of Heads of Departments.

Shrl Tangamanl: As a result of the 
reorganisation of the set-up what is 
the estimated saving per year?

Shrl G. B. Pant: The savings in the 
Delhi Secretariat will come to about 
a lakh of rupees per year.

Shrl Tangamanl: May I know whe
ther there is a proposal to replace 
the office of the Chief Commissioner 
by the office at Chief Administrator 
with reduced powers?
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